FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insol and Board of India
(Insolvency Resolution Process for Persons) R { 2016)

OR ATTENTION G H REDITORS
K IN [MENT A PRIVA

Relevant Particulars

1. | Name of corporate debtor GREVEK INVESTMENT AND FINANCE PRIVATE LIMITED
2. | Date of incorporation of corporate | 6th January, 1993
debtor

3. | Authority under which corporate ROC Mumbai
debtor is incorporated / regjstered

4, | Corporate Identity No. / Limited UB5990MH1993PTC070326
Liability Identification No. of
corporate debtor

5. | Address of the registered office 13, 3rd Floor Khetan Bhavan 198, J Tata Road
and principal office (if any) of Churchgate Mumbai, Maharashtra, India, 400020
corporate debtor

6. | Insolvency commencement date 7th April, 2026
in respect of corporate debtor

7. | Estimated date of closure of 4th October, 2026
insolvency resolution process

8. | Name and regjstration number of | Rajendra Dattatray Aphale
the insolvency professional acting | IBBI/IPA-002/IP-N01002/2020-2021/13258
as interim resolution professional

9. | Address and e-mail of the interim | C 203, Sarovar Darshan Tower, Aimeida Road,

resolution professional, as Pachpakhadi, Near TMC, Thane, Maharashtra, 400601
regjstered with the Board rajaphale.ip@gmail.com

10.| Address and e-mail to be used for | cirp kinvestmen ail.com
correspondence with the interim C 203, Sarovar Darshan Tower, Aimeida Road,
resolution professional Pachpakhadi, Near TMC, Thane, Maharashtra, 400601

11.| Last date for submission of claims | 21st April, 2026

12.| Classes of creditors, if any, under | Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13.| Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

14.| (@) Relevant Forms and https://ibbi.gov.in/home/downloads or email us at
(b) Details of authorized cirp.grevekinvestment@gmail.com

representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Grevek
Investmentand Finance Private Limited on 7th April, 2026.

The creditors of Grevek Investment and Finance Private Limited, are hereby called
upon to submit their claims with proof on or before 21st April, 2026 to the interim
resolution professional at the address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional :Rajendra Dattatray Aphale
IBBI/IPA-002/1P-N01002/2020-2021/13258
Date and Place : 9th April, 2026, Mumbai
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" C.B.D.Belapur Branch:-
& 37 s Bo' 7@/ Bank of India Building, Ground Floor, Plot No.11,
Bank of India "\ Sector 11, CBD Belapur, Navi Mumbai — 400614,
Relationship beyond banking Tel: 27564154 / 27570573,
E-mail: chdbelapur.navimumbai@bankofindia.bank.in

POSSESSION NOTICE
APPENDIX-IV[See rule-8(1)] (For Immovable property)

Whereas, The undersigned being the authorised officer of the Bank Of India,
CBD Belapur Branch under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 29.10.2025 calling
upon the borrower M/s Asai Vishwa Speciality Chemicals Private Ltd to repay
the amount mentioned in the notice being Rs. 22,29,88,280.56/- (Rupees
Twenty Two Crores Twenty Nine Lakh Eighty Eight Thousand Two Hundred
Eighty and Fifty Six paise) within 60 days from the date of receipt of the said
notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him
under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on this the 6th day of April of the year 2026.
The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Bank Of India, CBD Belapur Branch for an amount
Rs.22,29,88,280.56/- (Rupees Twenty Two Crores Twenty Nine Lakh Eighty
Eight Thousand Two Hundred Eighty and Fifty Six paise) and interest
thereon. And as on 03.04.2026 Rs.23,63,11,146.60 (Rupees Twenty Three
Crore Sixty Three Lakh Eleven Thousand One Hundred Forty Six and Sixty
paise Only) and interest thereon The borrower’s attention is invited to provisions
of sub-section (8) of section 13 of the Act, in respect of time available, to redeem
the secured assets.

Description of the Immovable Property
All that part and parcel of the property of Ground + 1 Upper Floor, Residential
Bungalow situated at Plot No.3, Vimal Smruti, Chanakya Nagar, Opp. Daksin
Mukhi Hanuman Mandir, off. ITI Ambad Link Road, Nashik- 422007 owned by Mr.
Krishnarao M. Nere. Bounded by: On the North by 6 Mtr approach Road, On the
South by Bungalow, On the East Bungalow, On the West by 12 Mtr approach
Road.

Date : 06.04.2026 Authorized Officer,

Relevant Particulars

Place : Nashik Bank of India, CBD Belapur Branch
FORM A
PUBLIC ANNOUNCEMENT
(Under 6 ofthe and y Board of India
(Insolvency Resolution Process for C: Persons) i 2016)
ATTENTION OF THE CREDITORS
R K IN MENT AND FINANCE PRIVA
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1. | Name of corporate debtor GREVEK INVESTMENT AND FINANCE PRIVATE LIMITED

2. | Date of incorporation of corporate
debtor

6th January, 1993
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3. | Authority under which corporate ROC Mumbai
debtor is incorporated / registered
4, | Corporate Identity No. / Limited UB5990MH1993PTC070326

Liability Identification No. of
corporate debtor

5. | Address of the regjstered office
and principal office (if any) of
corporate debtor

13, 3rd Floor Khetan Bhavan 198, J Tata Road
Churchgate Mumbai, Maharashtra, India, 400020

6. | Insolvency commencement date
in respect of corporate debtor

7th April, 2026

7. | Estimated date of closure of
insolvency resolution process

4th October, 2026

Rajendra Dattatray Aphale
1BBI/IPA-002/IP-N01002/2020-2021/13258

8. | Name and registration number of
the insolvency professional acting
as interim resolution professional

9. | Address and e-mail of the interim
resolution professional, as
registered with the Board

C 203, Sarovar Darshan Tower, Aimeida Road,
Pachpakhadi, Near TMC, Thane, Maharashtra, 400601
rajaphale.ip@gmail.com

10.| Address and e-mail to be used for | cirp.grevekinvestment@gmail.com
correspondence with the interim C 203, Sarovar Darshan Tower, Ameida Road,
resolution professional Pachpakhadi, Near TMC, Thane, Maharashtra, 400601
11.| Last date for submission of claims | 21st April, 2026
12.| Classes of creditors, if any, under Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
13.| Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)
14.| (@) Relevant Forms and https://ibbi.gov.in/home/downloads or email us at
(b) Details of authorized cirp.grevekinvestment@gmail.com

representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Grevek
Investment and Finance Private Limited on 7th April, 2026.

The creditors of Grevek Investment and Finance Private Limited, are hereby called
upon to submit their claims with proof on or before 21st April, 2026 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional :Rajendra Dattatray Aphale
1BBI/IPA-002/1P-N01002/2020-2021/13258

Date and Place : 9th April, 2026, Mumbai

IN THE MUMBAI DEBTS RECOVERY TRIBUNAL NO. Il
(MINISTRY OF FINANCE)
3rd Floor, Telephone Bhavan, Strand Road,Colaba, Mumbai - 400 005.

ORIGINAL APPLICATION NO.317 OF 2021

STATE BANK OF INDIA. ... Applicant
Vis

AARUNI HARISHCHANDRA PATIL AND ANR. .... Defendants

SUMMONS Exh.-13

Whereas O.A. No. 317 OF 2021 was listed before Hon'ble Presiding Officer on

13.04.2022

WHEREAS this Hon'ble Tribunal is pleased to issue summons on the said

application under section 19(4) of the Act, (OA) filed against you for recovery of

debt of Rs.2,66,14,535/- (Rupees Two CrorE Sixty Six Lakhs Fourteen

Thousand Five Hundred Thirty Five Only) Application alongwith documents

etc. annexed

WHEREAS the service of summons could not be affected in ordinary manner

and whereas the application for substituted service has been allowed by this

Hon'ble Tribunal.

In accordance with sub section (4) of section 19 of the act, you the Defendants

are directed as under:-

To show cause within thirty days of the service of summons as to why relief

prayed for should not be granted;

To disclose particulars of properties or assets other than properties and

assets specified by the applicant under serial number 3-A of the original

application.

You are restrained from dealing with or disposing of secured assets or

such other assets and properties disclosed under Serial Number 3-A of

the original application, pending hearing and disposal of the application
for attachment of properties;

You shall not transfer by way of sale, lease or otherwise except in the

ordinary course of his business any of the assets over which security

interest is created and/ or other assets and properties specified or
disclosed under Serial Number 3-A of the original application without the
prior approval of the Tribunal:

(v) You shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with
bank or financial institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished

to the applicant and to appear before Registrar on 29/07/2026 at 11:00 A.M

failing which the application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this the 26th day of

March, 2026
To,

1. Aaruni Harishchandra Patil, Plot No.96, Arudh Niwas, Lane-3, Hindu
Colony, Dadar East, Mumbai 400 014.

2. M/s. Metaface India Pvt. Ltd., Plot No.96, Arudh Niwas, Lane-3, Hindu
Colony, Dadar East, Mumbai 400 014.

(iv

Sd/-
Registrar
DRT-Il, Mumbai

FORM No. 14
[See Regulation 33(2)]
By Regd.A/D. Dasti failing which by Publication
OFFICE OF THE RECOVERY OFFICER - /11
DEBTS RECOVERY TRIBUNAL DELHI(DRT 3)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi - 110001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY
ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.

RC/38/2025 30-03-2026

T T

EARCL Versus PSLLTD
To,
(CD 3) Punj International Private Limited D-6 PSL Towers, 615 Makwana Road, Marol,
Andheri Mumbai - 110034
(CD 4) PUNJ Investment Private Limited D-7 PSL Towers, 615 Makwana Road, Marol,
Andheri Mumbai - 110034
(CD 5) PSL Corrosion Control SErvices Limited D-8 P.O.Box No. 25, Kachigam, Daman
(U.T) - 396210.
(CD 6) Broken Hills International private Limited D-9 8/2, Monthieth Lane, Egmore,
Chennai - 600008
This is to notify that as per the Recovery Certificate issued in pursuance of orders passed by the
Presiding Officer, DEBTS RECOVERY TRIBUNAL, DELHI (DRT 3) in TA/410/2022 an amount of
Rs. 59324202426.16 (Rupees fifty Nine Thirty Two Crores Forty Two Lakhs Two Thousand
Four Hundred Twenty Six and Paise Sixteen Only) along with pendentellite and future interest
@ 11% Simple Interest Yearly w.e.f. 05/07/2018 till realizationa nd costs of Rs. 150000 (Rupees
One lakh Fifty Thousand Only) has become due against you (Jointly and severally/Fully/Limited).
2. You are hereby directed to pay the above sum within 15 days of the receipts of the notice, failing
which the recovery shall be made in accordance with the Recovery Debts Due to Banks and
Financial Institutions act, 1993 and Rules there under.
3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or before the
next date of hearing.
4. You are hereby ordered to appear before the undersigned on 30/04/2026 at 10:30 a.m. for further
proceedings.
5. In addition to the sum aforesaid, you will also be liable to pay:
(a) Such interests as is payable for the period commencing immediately after this notice of the cer-
tificate/execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this notice and warrants
and other processes and all other proceedings taken for recovering the amount due.
Given under my hand and the seal of the Tribunal, on this date: 30/03/2026
Sd/- Recovery Officer,

DEBTS RECOVERY TRIBUNAL DELHI (DRT 3)
You are directed that the payment made, if any, by the Certificate Debtor(s) be credited to the
consolidated account of all debts due in this case from the Certificate Debtor(s) and the Recovery
Officer kept posted with the payment position regularly.
The consolidated account so maintained will be subject to the verification of the Recovery Officer.
You are futher direcdted to submit an up to date statement of the total claim in respect of the above
matter and full details of property particulars wherefrom the recovery of the debt is to be made.

PUBLIC NOTICE

Notice is hereby given to the public at large that we are investigating and verifying
the right, title and interest of Palit Consultancy LLP having its Registered Office at
32, Mehr Naz Building, 91, Cuffe Parade, Mumbai-400 005, in respect of the
immovable property more particularly described in the Schedule hereunder
written.
All persons/ entities including inter alia any individual, Hindu Undivided Family, a
Company, Bank/s and /or Financial Institution/s, Non-banking Financial
Institution/s, Trust, a Firm, Association of Persons, or body of individuals whether
incorporated or not, Lender/s, Creditor/s and/or authority having any claims,
objection, right,, title, benefit, interest, share and/or demand of any nature
whatsoever in respect of the property or any part thereof by way of sale, transfer,
exchange, bequest, equitable easement, pledge, lease, sub.lease, assignment,
allotment, lien, lis pendens, muniment, covenant, release, relinquishment,
inheritance, succession, gift, maintenance, tenancy, sub-tenancy, leave and
license, care-taker basis, occupation, possession, family arrangement /
settlement, decree or order of any court of law, contract/s, agreement/s, mortgage,
charge, security and/or any liability and/or any arrangement and/or any
commitment or otherwise howsoever are hereby required to make the same known
in writing, along with documentary proof thereof, to the undersigned within 14
(fourteen) days from the date hereof, failing which, our client shall proceed with
acquiring the property as if such right, title, benefit, interest, claim, share and/or
demand in the property shall be deemed to have been waived, released,
relinquished and/or abandoned and it shall be deemed that no such right, title,
benefit, interest, claim, share and/or demand exists in respect of the said property.
SCHEDULE OF PROPERTY
Five fully paid-up shares of Rs.50/- each, bearing distinctive nos. 26 to 30, both
inclusive, represented by Share Certificate No.73, dated 24" July, 2006 and Flat
No.32 (admeasuring about 1435 sq. ft. built up area) on the 3 Floor of the building
known as 'Mehr Naz' situate at 91 Cuffe Parade, Mumbai-400 005 and covered Car
Parking No.22 on the Ground Floor and covered Car Parking No.55 on the upper
levelin the compound of the said building'Mehr Naz' bearing C.S. No. 616 of Colaba
Division
Divyakant Mehta & Associates
Sd/-
Advocate; High Court
Room No0.210 and 211, 2nd floor,
Gold Mohur Building CHS. Ltd;
174, Princess Street, Mumbai-400002
Dated 9" April, 2026

P 1cICI Bank

days from the date of receipt of the said notice.

under section 13 (12) R/w Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand notices upon
the borrowers mentioned below, (on the underlying pool assigned to ICICI Bank by Dewan Housing Finance
Ltd.) in relation to the enforcement of security with respect to a Housing Loan facility granted, pursuantto aloan
agreement entered into between DHFL and the borrower, to repay the amount mentioned in the notice within 60

As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general
that the undersigned has taken symbolic possession of the property described herein below in the exercise
of powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the
below-mentioned dates. The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of ICICI Bank Limited.

SYMBOLIC POSSESSION NOTICE

Branch office: ICICI Bank Ltd Office Number 201-B, 2nd Floor, Road No. 1
Plot No-B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604
The undersigned being the Authorised Officer of ICICI Bank Limited under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred

www,freepressjournalin

UJJAIN SMART CITY LIMITED
3PS 3=1d ISTad Iwoie J
Mela Office, Kothi Road, Ujjain (M.P.) 456001 Ph. 0734-2525856

NOTICE INVITING TENDER
USCL/425 Tender ID: 2026_UAD_498606_1 Date 08/04/2026
Ujjain Smart City Limited Invites online bids from eligible bidders- “Supply,
Installation, Testing & Commissioning (SITC) of 110-Inch professional
Grade Display panel at Ujjain Smart City Limited- 2" Call”. Interested bidders
may purchase and submit their proposals online at www.mptenders.gov.in.

Earnest Money Deposit Rs. 40,000/-
Cost of Tender Document Rs. 5,000/-
Probable Amount of Contract (PAC) Rs. 20,00,000/-
Purchase of Tender Start Date 08/04/2026
Pre-Bid Meeting and Site Visit 16/04/2026
Last date for submission 29/04/2026

of Technical and Financial Bid (Online) up to 17:00 hrs

For more details, please visit https://www.mptenders.gov.in. Any
Corrigendum or amendments shall be published on this website only.

For, Ujjain Smart City Limited

KIL

KESAR TERMINALS & INFRASTRUCTURE LIMITED
CIN: L45203MH2008PLC178061
Registered office: Oriental House, 7 Jamshedji Tata Road, Churchgate, Mumbai- 400 020
Email: headoffice@kesarinfra.com ; Ph: (+91-22) 22042396 / 22851737
Website: www.kesarinfra.com

NOTICE TO SHAREHOLDERS FOR FRESH LODGEMENT / RE-LODGEMENT

In view of SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated
30th January, 2026, Notice to Shareholders is hereby given that, for ease of Doing
Investment an another Special Window for Transfer and dematerialization of physical
Securities has been opened for fresh lodgement of shares sold/purchased & executed
before 1st April, 2019 and also for re-lodgement of Transfer requests of Physical shares
originally lodged prior to 1st April, 2019 and which were rejected/returned/not attended to
due to deficiency in the documents /process/or otherwise.
The aforesaid Special window was opened from 5th February, 2026 and will remain open
till 4th February, 2027 and all such transfers shall be processed and would be mandatorily
credited to the transferee(s) in demat mode only and shall be under lock in period of 1(one)
year from the date of registration by the RTA / Company and shall not be
transferred/marked/pledged during the said lock-in period.
Since the transferred shares will be issued only in demat mode once all the documents are
found in order by the Company / RTA, the transferee(s) must have a demat account and
submit the following documents viz; (a) Original share certificates (b) Transfer Deed
executed prior to April 01, 2019 (c) Proof of purchase (d) KYC Documents (e) Latest client
Master List (CML) not older than 2 months duly attested by DP & (f ) Undertaking cum
Indemnity as per prescribed format while lodging the documents for transfer with the
Company/RTA.
Eligible shareholder(s) may contact the Company or its Registrar and share Transfer
Agent (RTA) viz. M/s. MUFG Intime India Private Limited (Formerly Known as Link Intime
India Pvt. Ltd.) at email id rnt.helpdesk@in.mpms.mufg.com or their office address at
C-101, 247 Park, LBS Marg, Vikhroli West. Mumbai-400083. Tel.+912249186000 or the
Company at headoffice@kesarinfra.com for further assistance.

For Kesar Terminals & Infrastructure Limited

Date : 08-04-2026 Sd/-
Place : Mumbai Archana Mungunti
Company Secretary

3 State Bank of India

HOME LOAN CENTRE, BHAYANDER : Unit No.101,102,103 B, 1st Floor,
I.T. Landmark Building, 150 Ft. Road, Near Hotel Shree Niddhi, Opp.
Maxus Mall, Bhayander West, Thane-401101

POSSESSION NOTICE For immovable property)[See Rule 8 (1)]
Whereas, The undersigned being the Authorized officer of the State Bank of
India Home Loan Centre, Bhayander Unit No.101,102,103 B, 1st Floor, L.T.
Landmark Building, 150 Ft. Road, Near Hotel Shree Niddhi, Opp. Maxus Mall,
Bhayander West,Thane-401101,under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued Demand Notice dated 03.01.2026
calling upon the borrower/guarantor Mr. Ramanand Prajapati & Mrs.Prabhadevi
Prajapati A/C No-:37842027748 to repay the amount mentioned in the notice
being Rs. 19,47,628.05/- (Rupees Nineteen Lakhs Forty Seven Thousand
Six Hundred & Twenty Eight and Paisa Five Only) as on 03.01.2026 with further
interest, cost, charges etc within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken Physical/
Symbolic Possession of property described herein below in exercise of powers
conferred on him under section 13(4) of the said Act read with rule 8 of the
Security (Enforcement) Rules, 2002 on this 4th day of April of the year 2026.
The borrower/guarantor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject
to the charge of the State Bank of India for an amount of Rs.19,47,628.05/-
(Rupees Nineteen Lakhs Forty Seven Thousand Six Hundred & Twenty
Eight and Paisa Five Only) as on 03.01.2026 and interest, cost and other
incidental charges thereon.
The Borrower/guarantor attention is invited to provisions of Section 13(8) of
theAct, in respect of time available, to redeem the secured assets.
Description of Immovable Property:
Flat No.001,Ground Floor, Building No.22, Jay Vijay Nagar CHSL, Building
No.22-24, Opp. Silver Park, Village Bhayander, Mira Road East, Thane-401107.
Sd/-
Authorized Officer
State Bank of India

PUBLIC NOTICE

NOTICE is hereby given to the members of the public at large that we, the
undersigned, are investigating the title of Mr. Vivek Dayal, in respect of the said
Premises more particularly described in the Schedule hereinbelow.
All persons having and/or claiming any right, title, interest, claim, demand in to upon
or in respect of the said Premises and/or to any part thereof andfor other rights
thereto, whether by way of sale, exchange, lease, tenancy, lis pendens, lien,
mortgage, charge, maintenance, leave and license, gift, inheritance, share,
possession, easement, trust, bequest, agreement, assignment in insolvency,
attachment, enforcement and/or through any other means of whatsoever nature or
otherwise howsoever are hereby requested to intimate the undersigned in writing at
the address mentioned below of any such said claims accompanied with all
necessary and supporting documents within 7 (Seven) days from the date of
publication hereof, failing which it shall be presumed that there are no such said
claims and/or that such the said claims, if any, have for allintents and purposes been
waived and/or abandoned.

SCHEDULE OF THE SAID PREMISES
(i) 98 fully paid-up shares of face value Rs. 50 each bearing distinctive Nos. 2187 to
2284 (both inclusive) comprised in Share Certificate No. $/028 dated November 01,
1963 (“Shares”) issued by New Gulistan Co-operative Housing Society Limited
(“Society”); and (ii) all beneficial right, title and interest into and upon Flat No. 31
admeasuring 1248.25 square feet carpet area or thereabouts on the 3° floor (“Flat”)
ofthe building known as New Gulistan (“said Building”) situated at 13, Carmichael
Road, Mumbai- 400 026 in the Registration Sub- District and District of Mumbai City
and Mumbai Suburban bearing Cadastral Survey No. 4A/738 Malabar and
Cumballa Hill Division (the said Shares and the said Flat hereinafter collectively
referred to as the “said Premises”).

Date 09.04.2026
Place : Mumbai

Date : 04.04.2026
Place : Mira Road

Sd/-
Vashi and Vashi
(Advocates & Solicitors)
Vashi and Vashi (Advocates & Solicitors)
3, Wadia Building, Floor 1,17/19, Dalal Street, Fort, Mumbai 400001
disputes@vashi.in

PUBLIC NOTICE

NOTICE is hereby given to the Public that we are investigating the title of
Mangal Sangeet Co-operative Housing Society Ltd., bearing
Registration No. MUM/MHADB/HSG/TC-12887/09-10 and having its
registered office at Mangal Sangeet, 62, Guimohar Road No.1, J.V.P.D.,
Vile Parle West, Mumbai - 400049, who is the owner of the property more
particularly set out in the schedule hereunder written.
Any person or persons claiming any right, title, share, claim or interest in,
to, or upon the said Property or any part thereof by way of sale, exchange,
mortgage, gift, trust, maintenance, inheritance, bequest, possession, lease,
let, sub-lease, assignment, tenancy, license, charge, lien, easement,
right of prescription or pre-emption or under any Agreement or Deed or
Disposition or under any lis-pendens, injunction, attachment, decree,
order or award passed by any Court of Law, Tribunal, Revenue or
Statutory Authority or arbitration or otherwise howsoever are hereby
required to notify the same in writing alongwith supporting documentary
evidence to the undersigned at the following address within 14 days of
publication of this notice failing which such purported claim, right, title or
interest shall be deemed to have been waived or abandoned to all intents
and purpose and not binding in any manner whatsoever to the owners.
SCHEDULEABOVE REFERRED TO
All that piece and parcel of land bearing Plot No.62 admeasuring 659.60
sg. meters together with building standing thereon consisting of stilt plus
five upper floors, being part of estate and lay out of MHADA and C.T.S.
No.484A/1 of Revenue village Vile Parle, Taluka Andheri and originally
bearing Survey No0.287 of Juhu and Survey No.287 of Vile Parle and
situate on North of Irla Nallah and within K-West Ward of Municipal
Corporation for Greater Mumbai and within the registration District and
Sub-District of Mumbai Suburban

On or towards the North by :PlotNo.58

On or towards the South by :PlotNo. 62

On ortowards the East by :Vacant Space

On ortowards the West by : Partly by 30' passage and Dhruv Building

Dated this 9" April, 2026.
For K.V. Aiyar & Associates
Sd/-
Advocates & Solicitors
101, Eva, Plot 10, V. P. Road, Andheri (West), Mumbai 400 058

ALAL
SLUM REHABILITATION AUTHORITY, BRIHANMUMBAI

No. SRA,B/ED/OW/3C(1)/Notificaton/New Horizon Developers/ Date:- 06 APRIL 2026
Dahisar/RN/2026/14753

NOTIFICATION

Whereas, the Slum Rehabilitation Authority has formed Slum Rehabilitation Scheme under the
provision of section 3B (3) of Maharashtra Slum Areas (Improvement, Clearance and Redevelopment)
Act, 1971 and published in gazette on 9th April 1998;

Whereas, in view of the provision4 of Section 3C (1) of the Maharashtra Slum Areas (Improvement,
Clearance and Redevelopment) Act, 1971 the Chief Executive Officer, Slum Rehabilitation Authority is
empowered to declare any area as "Slum Rehabilitation Area.

Therefore, in view of the said provision of section 3C (1) of the Maharashtra Slum Areas
(Improvement, Clearance and Redevelopment) Act, 1971. I, undersigned is hereby declare the area
shown in schedule as "Slum Rehabilitation Area". Now the said area is open to submit scheme of slum
rehabilitation as per regulation 33(10) of Development Control & Promotion Regulation, 2034 of
Greater Mumbai.

Schedule
Village - Dahisar, Taluka t- Borivali
Place- Sant Eknath Marg, Savarpada, Borivali (E), Mumbai Ward- R/IN
Applicant- New Horizon Devell

Area gglclared as Consolidated Boundaries
sr. No | CTSNo. um
Rehzbllltatlon East West North | South
Area" (Sq. mtr.)
Nalla. CTS.No. |CTS.No. |CTS.No.
203UA1 | 624466 4541.80 CTS.No. | 22612262, | 2301/1 | 2260,
2301/A/1(pt) | 2299,2300 2301/B,
Slum Rehabilitation Authority, Brihanmumbai (Sdh)
Administrative Building, Prof.vAnant Kanekar Marg, (%rh:\:fa gi:g:,aﬁ\l,(: I(\)(?f:‘:earr )

Bandra (E), Mumbai - 400051. Slum Rehabilitation Authority, Brihanmumbai

Administrative Building, Prof. Anant Kanekar Marg, Bandra (East), Mumbai - 400 051.
Tel.: 022-2656 5800/69125800 Fax: 022-22-2659 0457 Email: info@sra.gov.in

AXIS FINANCE LIMITED
(CIN: U65921MH1995PLC212675)
Axis House, C-2, Wadia International Centre,
Pandurang Budhkar Marg, Worli, Mumbai - 400025

N

AXIS FINANCE

APPENDIX IV [See Rule 8(1)]
POSSESSION NOTICE (For immovable property)
[As per Appendix IV read with rule 8(1) of the Security Interest (Enforcement)
Rules, 2002]

Whereas, The undersigned being the Authorized Officer of the Axis Finance Limited
(AFL), under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of Powers conferred under Section 13 (12) read
with the Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice
dated 19th January 2026 calling upon the Borrower(s) / Guarantor(s) / Mortgagor(s) (1)
Mukesh Paparam Parihar 2 ) Manjudevi Paparam Parihar 3) Paparam K Pariaar who
have mortgaged the property being more particularly described hereunder to repay the
amount mentioned in the notice being Rs 38,65,700/- ( Rupees Thirty Eight Lakhs Sixty
Five Thousand and Seven Hundred only) due as on 16th January 2026 with further
interest at the contractual rate thereon till the date of payment within 60 days from the date of
receipt of the said notice.

The Borrower(s) / Guarantor(s) / Mortgagor(s) having failed to repay the amount, notice is
hereby given to the Borrower(s) / Guarantor(s) / Mortgagor(s) and the public in general that
the undersigned has taken symbolic possession of the property described herein below in
exercise of powers conferred on him/her under Section 13(4) of the said Act read with Rule 8
ofthe Security Interest (Enforcement) Rules, 2002 on this 08th April 2026.

The Borrower(s) / Guarantor(s) / Mortgagor(s) in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Axis Finance Limited for an amount of Rs. 3964917 (Rupees
Thirty Nine Lakhs Sixty four Thousand Nine Hundred and Seventeen only) due as on 08th
April 2026 and further interest thereon at the contractual rates together with costs, charges,
etc. of Axis Finance Ltd until the full payment or realization in full.

The Borrower(s) / Guarantor(s) / Mortgagor(s) attention is invited to provisions of sub
section (8) & sub section (13) of section 13 of the said Act, in respect of time available, to
redeem the secured assets.

MUMBAI SLUM @—ﬂ@
IMPROVEMENT BOARD [iE/aDA

A REGIONAL UNIT OF

(MAHARASHTRA HOUSING AND AREA
DEVELOPMENT AUTHORITY)

Tel. no. - 022-66405484, E-mail - eecityslum@gmail.com
Ref. no. EE/City/MSIB / e-tender / 05 / 2026-27
e-TENDER NOTICE No. 05

Executive Engineer (City) Division, Mumbai Slum Improvement
Board, (Unit of MHADA) Room No. 539, 4th floor, Griha Nirman
Bhavan, Bandra (East), Mumbai 400 051 Phone Number (022)
66405484 is inviting Open / Regular e-Tender for the 10 number of
works in the form of B-1 (Percentage Rate) from the Registered
contractors in the corresponding appropriate class of contractor or
any Govt. / Semi Govt. organization, via online e-tendering system.
The detailed tender notice and Tender Documents shall be available
& can be downloaded from Government of Maharashtra portal
https://mahatenders.gov.in, Bidding documents can be loaded on
the website. The tender Document sale start on dated 13.03.2026,
01.05 pm to Document sale end date 20.04.2026, 15.00 pm.
Corrigendum / Amendments if any could be published only on the
https://mahatenders.gov.in website. The Competent Authority
reserves the right to reject any or all the tenders without assigning
any reason there of Conditional offers will not be accepted.

Sd/-

Executive Engineer (East),
MSIB Board, Mumbai
Follow us: @mhadaofficial

0O8DOO

MHADA - Leading Housing Authority in the Nation
CPRO/A/274

DESCRIPTION OF THE IMMOVABLE PROPERTY

Property details -
All that consisting of Flat No. 28 B, admeasuring 53.53 Sq.mtrs. i.e. 576 Sq.ft. (Carpet area),
on the Third Floor, Terrace admeasuring 10.59 Sq.mtrs. i.e. 114 Sq.ft., in the building known
as "Sai Shiv Park" in "Sai Shiv Park B Co-operative Housing Society Ltd.", constructed on
land admeasuring 3525 Sq.mtrs. out of Survey No. 312, Hissa No. 4 and 5, corresponding
City Survey No. 6808 (Part), situated at Pimpri Waghire, Tal Haveli, Dist Pune, which is within
the local limits of Pimpri Chinchwad Municipal Corporation and within the jurisdiction of the
office of the SubRegistrar, Taluka Haveli, District Pune (Hereinafter referred to as (SAID
FLAT).

Date: 08th April 2026

Place:Pune

For Axis Finance Ltd
Authorized Officer

@1CICI Bank

by Dewan Housing Finance Ltd.)
Facility granted pursuant to a Loa

Notice under Section 13(2) of the Securitisation and Re-construction of Financial Assets and Enforcement of
Security Interest Act, 2002 is being issued by ICICI Bank Ltd. (on the underlying pool assigned to ICICI Bank

who has/have defaulted in the repayment of principal and interest towards the Loan Facility(ies) obtained
by them from the secured creditor. The Loans have been classified as Non-Performing Assets (NPA). A notice

PUBLIC NOTICE

Branch Office : ICICI Bank Ltd. Office Number 201-B, 2nd Floor, Road No. 1
Plot No. B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604.

in relation to the enforcement of security concerning a Housing Loan
n agreement entered into between DHFL and the following borrower(s)

Sr. Name of the Borrower(s)/ Description of Property/ Date of Demand | Name was issued to them at their last known addresses; however, it has returned un-served and hence, they are
No. Co-Borrower(s) (DHFL Old Date of possession Notice/ Amount in|  of hereby notified by way of this Public Notice.
LAN &ICICI New LAN) Demand Notice ()] Branch Sr. Name of the Borrower/Co- Property Address Date of Notice Sent/[ NPA
1.|Gopal Savai Jadhav & Nanda Gopal Flat No. F-4, 1st Floor,plot No. 3, November | Karanja No, Borrower/ Guarantor/ & Address of Secured Asset / Outstanding as on | Date
Jadhav / New ICICI Lan No: Survey No. 15/ 3, Mauli Apartment, 27,2025 (DHFL Old LAN & ICICI New LAN) Asset to be Enforced Date of Notice
QZAKL00005006052 Old / DHFL Lan No | Karanja Lad Karanja- 444105 / Rs. 1. | Ashfaq Isaq Shaikh/ Isaq Abdul Shaikh/ Plot No 7, 2nd Floor, CTS917 |  12-03-2026  |08/01/
01700008359 April 06, 2026 7,83,561/- (QZHDP00005009907) & Near Igbal Sound Service |& 918 Datta Krupa Apartment Rs. 2026
! Farate Gali Daund Maharashtra Pune- 413801 |Daund Maharashtra 9,86,435.00/-

Date : April 09, 2026
\Place : Karanja

The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount, else
the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per
the provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules, 2002.

Authorized Officer
ICICI Bank Limited/

The steps are being taken for substituted service of Notice. The above borrower(s) and/or the guarantor(s) of the
Loan (as applicable) is/are advised to make the payments of the outstanding within the period of 60 days from
the date of the publication of this Notice else, further steps will be taken as per the provisions of the
Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest Act, 2002.

\Date: April 09, 2026 Place: Mumbai

Authorised Officer Team ICICI Banly

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
TESTAMENTARY AND INTESTATE JURISDICTION
PETITION NO. 1855 OF 2025
Petition for Letters of Administration with Photo copy of will annexed
to the property and credits of Late Meherbanoo Ardeshir Dastyar alias
Mehrbanoo Yazdani alias Meherbanoo A. Dastgir alias Mehrbanoo
Ardesar Dastyar/Irani alias Mehrbanoo, Female, Married, Indian Parsi,
Inhabitant of Mumbai, retired, residing at the time of her death at Petit
Widow Chawl, Thakurdwar, Mumbai — 400002. ...Deceased
Ardeshir Dastyar
Adult Parsi, USA Inhabitant, of Florida, Overseas Citizen of India
residing at 2145 SE Heathwood Cir, Port St. Lucie, FL 34952
United States of America Being the grandson of the deceased
...Petitioner

To,
Eruch Ardesar
Residing at A-17, Victory Block CHSL, 31B, Hill Road, Bandra (West),
Mumbai- 400 050.
The Executor of the will of the deceased abovenamed.
Whereas Meherbanoo Ardeshir Dastyar alias Mehrbanoo Yazdani alias
Meherbanoo A. Dastgir alias Mehrbanoo Ardesar Dastyar/Irani alias
Mehrbanoo died at Mumbai on or about the 13" day of July, 2014 having made
her last Will and Testament of which she appointed you as one of the Executor;
TAKE NOTICE THAT you are hereby required to appear before the Hon’ble
Shri Justice Milind N. Jadhav in Court Room No. 34 Main Building, High
Court, Bombay, or before the Hon’ble Judge hearing the said matter on the
17" day of April, 2026 at 11:00’ clock in the forenoon and state whether you
accept or refuse the executorship of the said Will, and
TAKE FURTHER NOTICE that in default of appearance, you will be debarred
from ever thereafter applying for Probate of said Will and this Court may
proceed to grant Probate of said Will of Deceased to the Petitioner
abovenamed.
WITNESS MR. SHREE CHANDRASHEKHAR, Chief Justice at Bombay
aforesaid.
This 30th day of March, 2026 For Prothonotary and Senior Master
Sealer
Jonathan D’Sylva
Advocate for Petitioner
Office address: 10, Rehana Manzil, L. J. Road, Mahim, Mumbai - 400016
email : jdsylva@gmail.com Mob: 9920488668

This 30th day of March, 2026
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